BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

b=

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION

IN THE MATTER OF:

Basanti Devi w/o Bhola Dutt Semwal,
Uma Raman Semwal s/o Bhola Dutt Semwal,

Rama Raman Semwal s/o Bhola Dutt Semwal,
Alpna Devi w/o Late Benkat Raman Semwal

.......... Applicant

Applicants are the residents of Mukhwa Village, Tehsil Bhatwari, District Uttarkashi, Uttarakhand 249193

During winter, the Applicants reside approximately 100 km away from their village and the incident site, in Gangori,

1. Executive Engineer, PWD Bhatwari, Uttarkashi, Uttarakhand

Ward No. 01, Nagarpalika Bharahat, near Uttarkashi 249193.

VERSUS

e E-mail: eepdbha-pwd-ua@nic.in

e Phone No.: 01374-244321

e Address: Executive Engineer office, PWD, Bhatwari, Uttarkashi - 249135
2. District Magistrate/District Administration, Uttarkashi

e E-mail: dm-utt-ua@nic.in

e Phone No.: 01374-222280, 222101

e Address: District Magistrate Office, Collectorate, Uttarkashi, PIN- 249193
3. Government of Uttarakhand, through Chief Secretary of Uttarakhand

e E-mail: cs-uttaranchal@nic.in

e Phone No.: 01352712100

e Address: Government of Uttarakhand, 4 Subhash Road,

Uttarakhand Secretariat, Dehradun- 248001.................

Respondents

PETITION UNDER SECTION 14, 15, AND 18 OF THE NATIONAL GREEN TRIBUNAL ACT,
2010 SEEKING REMEDIAL ACTION AGAINST ILLEGAL DESTRUCTION OF FRUIT-
BEARING TREES AND ENVIRONMENTAL DAMAGE IN ECO-SENSITIVE ZONE WITHOUT

MANDATORY APPROVALS
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SYNOPSIS

This case pertains to the unlawful destruction of over 40 fruit-bearing apple trees and some
protected Himalayan Cedar trees in Mukhwa Village, Uttarkashi, which falls within the
Bhagirathi Eco-Sensitive Zone (ESZ) and near Gangotri National Park. The Respondents, primarily
PWD Bhatwari and the District Magistrate/District Administration, carried out this destruction
without obtaining the necessary environmental clearances, in violation of multiple environmental

laws.

The Applicants were legally recognized as rightful owners of the land / Apple orchard through an
order issued by the court of Assistant Collector (First Class), Bhatwari, Uttarkashi, on 14/07/2020.
This was further affirmed by the Civil Court (Senior Division), Uttarkashi, on 30/10/2021, which
granted a Permanent Injunction (PI) in favor of the Applicants, preventing any unauthorized entry

or activity on the land / Apple orchard.

As a result of this unauthorized destruction, the Applicants have suffered severe ecological,
economic, and psychological harm. The removal of these trees has disrupted the fragile Himalayan

ecosystem and severely impacted their livelihood.

This petition seeks urgent intervention by this Hon’ble Tribunal, including immediate restoration of
the damaged land/Apple orchard, adequate compensation for economic losses, legal accountability for
those responsible, and stronger environmental safeguards to prevent such violations in the future

within this eco-sensitive zone.
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LIST OF DATES

Date Event Description

14/07/2020 Bhoomidhar rights granted by Assistant Collector, Bhatwari.
30/10/2021 Permanent Injunction granted by Civil Court (Senior Division).
25/01/2025 Illegal destruction of orchard captured on video.

27/01/2025 FIR filed with SP Office, Uttarkashi.

30/01/2025 RTT filled to DM Uttarkashi

03/02/2025 Reminder Letter sent due to inaction on FIR.

08/02/2025 Applicants visit site, confirm larger-scale destruction.
10/02/2025 Case filed before NGT.
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MEMO OF APPEARANCE

We, the undersigned Applicants in the above-mentioned case, do hereby state that we are appearing Party-
in-Person in this matter before the Hon'ble National Green Tribunal, Principal Bench, New Delhi. We
have not engaged any advocate to represent us in this case.

We request that all communications, notices, and documents related to this case be sent to our address and
contact details as provided below:

Applicant Details:

Name:
1. Basanti Devi w/o Bhola Dutt Semwal,
2. Uma Raman Semwal s/o Bhola Dutt Semwal
3. Rama Raman Semwal s/o Bhola Dutt Semwal
4. Alpna Devi w/o Late Benkat Raman Semwal

Address: Ward No. 01, Nagarpalika Parishad, Gangori, Bharahat, Uttarkashi, Uttarakhand 249193
Phone: 8171748565, 7668241905
Email: semwalabhinavraman2985@gmail.com

We affirm that the statements made herein are true and correct to the best of our knowledge and belief.

Place: Uttarkashi, Uttarakhand

T Ly =/ >
Signatures: T

—

Basanti Devi Uma Raman Semwal Rama Raman Semwal  Alpna Devi

(Applicants - Party-in-Person)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION

IN THE MATTER OF:

Basanti Devi w/o Bhola Dutt Semwal,

Uma Raman Semwal s/o Bhola Dutt Semwal,

Rama Raman Semwal s/o Bhola Dutt Semwal,

Alpna Devi w/o Late Benkat Raman Semwal......................................... Applicant

i ol A

Applicants are the residents of Mukhwa Village, Tehsil Bhatwari, District Uttarkashi,
Uttarakhand 249193

During winter, the Applicants reside approximately 100 km away from their village and the incident site,
in Gangori, Ward No. 01, Nagarpalika Bharahat, near Uttarkashi 249193.

VERSUS

1. Executive Engineer, PWD Bhatwari, Uttarkashi, Uttarakhand

e E-mail: eepdbha-pwd-ua@nic.in

e Phone No.: 01374-244321

e Address: Executive Engineer office, PWD, Bhatwari, Uttarkashi - 249135
2. District Magistrate/District Administration, Uttarkashi

e E-mail: dm-utt-ua@nic.in

e Phone No.: 01374-222280, 222101

e Address: District Magistrate Office, Collectorate, Uttarkashi, PIN- 249193
3. Government of Uttarakhand, through Chief Secretary of Uttarakhand

e E-mail: cs-uttaranchal@nic.in

e Phone No.: 01352712100

e Address: Government of Uttarakhand, 4 Subhash Road,
Uttarakhand Secretariat, Dehradun- 248001....................... Respondents

PETITION UNDER SECTION 14, 15, AND 18 OF THE NATIONAL GREEN TRIBUNAL ACT,
2010 SEEKING REMEDIAL ACTION AGAINST ILLEGAL DESTRUCTION OF FRUIT-
BEARING TREES AND ENVIRONMENTAL DAMAGE IN ECO-SENSITIVE ZONE WITHOUT
MANDATORY APPROVALS

MOST RESPECTFULLY SHOWETH:

1. That the Applicants are lawful owners and cultivators of agricultural land name as “Thli Dartya”
bearing Khet/Khasra No. 1435-1436 and 1437-1438 located in Mukhwa Village, Tehsil Bhatwari,
District Uttarkashi, Uttarakhand. The said land falls within the Bhagirathi Eco-Sensitive Zone
(ESZ), as notified by the Ministry of Environment, Forest & Climate Change (MoEF&CC),
as well as also located near The Gangotri National Park, which imposes strict environmental
regulations on any construction or land-use change in the area. The said land contained a fully
developed apple orchard with more than 50 fruit-bearing apple trees along with other

vegetation, forming a vital source of livelihood for the Applicant.

2. That the Applicants had been engaged in a legal dispute over this land for the past 10 years, which

was conclusively decided in their favour by the Hon'ble Civil Court (Senior Division) in 2021.
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Prior to this, on 14/07/2020, the Hon'ble Assistant Collector (First Class), Bhatwari, had declared
the Applicants as Bhoomidhar based on their possession of a 24-25 year old fruit-bearing apple
orchard. Also, the judgment of the Hon'ble Civil Court (Senior Division) in 2021, categorically
granted the Applicants Permanent Injunction (PI), thereby preventing any third party, including
government authorities like PWD, District Administration, or any private individual, from entering

the land or carrying out any construction without due legal process.

That despite the court’s explicit orders, on 25th January 2025, the Applicants received a video on
a local WhatsApp group, showing that their orchard was being illegally destroyed by a JCB.
The destruction was carried out by unknown government officials and personnel, without
any prior notice, approval, or legal order. Several fully grown apple trees were uprooted,

leading to severe environmental and economic loss.

That upon learning about this illegal act, the Applicants immediately filed an FIR with the SP
Office, Uttarkashi on 27th January 2025. However, the authorities treated it merely as a petition
or request instead of registering it as a formal FIR. The investigation was delayed and initiated only
after a reminder. A reminder letter was sent on 3rd February 2025, but no action has been taken
to stop further damage. Even after conducting an inquiry, the police took no concrete action beyond
recording the Applicants' statements and accompanying them to the site. As of today, no further

action has been taken by the authorities.

That the Applicants reside approximately 100 km away from their village and the incident site
during winter, in Gangori, Ward No. 01, Nagarpalika Bharahat, near Uttarkashi. Due to extreme
mental distress by this incident, they were initially unable to visit the site. On 8th February
2025, after gathering courage, they visited their village to assess the damage. Police officials from
Harsil Police Station accompanied them, but no significant action was taken despite their presence
beyond recording the Applicants' statements. The Applicants also did not receive any response or
information from the District Administration despite multiple follow-ups. Due to this lack of
cooperation from the authorities, there was an unavoidable delay in filing this case. Even now,
the Applicants have not received any substantial support or updates from the administration or

police.

That the Applicants also filed an RTI application to the District Magistrate (DM), Uttarkashi on
30th January 2025, seeking clarification regarding which department or authority authorized this
act, as no construction work can be undertaken without the DM’s explicit approval. In
response, a reply was received via post on 3rd January 2024; however, the RTI query was not
answered. Instead, the DM forwarded the application to another department for providing the

necessary response. However, till date, no reply has been received.

That on visiting the incident site on 8" February 2025, the Applicants realized that the extent of
damage was far worse than initially estimated. More than 40 fruit-bearing apple trees and some
several protected Himalayan Cedar (Deodar) trees had been either cut or severely damaged.
Many of the felled trees were dumped, while others were left on top of living trees, causing
additional harm to the living trees. Even a Chuli (wild apricot) tree was brutally cut and destroyed
using a JCB, showing reckless disregard for the environment. The reckless destruction of these
trees has led to significant environmental damage and loss of biodiversity. But during this visit, it

became evident that the destruction was carried out by PWD Bhatwari under the orders of the

Page 7 of 79



10.

11.

12.

District Magistrate (DM) and District Administration, as PWD officials and staff were found
present at the incident site.

That it has come to the Applicants' knowledge through local sources or by villagers that this act
was carried out for the construction of a parking area in view of the upcoming visit of the
Hon’ble Prime Minister of India. This indicates that the private property was destroyed and

environmental damage was caused arbitrarily, without following the due legal process.

That the illegal destruction has resulted in the Applicants being deprived of their fundamental
right to livelihood, because the orchard was a one of the major source of income. Moreover, the
Applicants have faced extreme mental and physical harassment while fighting to protect their

land for over a decade.

That the destruction of fully grown trees, without obtaining environmental clearance from the
Ministry of Environment, Forest & Climate Change (MoEFCC) or the NGT, is a direct
violation of environmental laws. The area falls within near Gangotri National Park also within
an Eco-Sensitive Zone (ESZ) and Inner Permit Zone, where any such activity requires strict

approvals, including an Environmental Impact Assessment (EIA).

That it has been observed that PWD has already caused substantial environmental damage in
the name of development. The construction of the Harshil-Mukhwa-Jangla road, which
currently stands halted in Mukhwa, has already led to the destruction of numerous apple trees,
reserved deodar trees/Himalayan cedar trees, causing a severe ecological imbalance. The
Applicants strongly object to any further extension of this road beyond Mukhwa into the Jangla

region, as it will lead to irreversible environmental damage.

That the Respondents have violated multiple legal provisions, including but not limited to:
e The Forest Conservation Act, 1980

e The Environment Protection Act, 1986

e The National Green Tribunal Act, 2010

e Violation of Fundamental Rights: The destruction of the Applicants' orchard and livelihood

is a direct violation of their fundamental rights under the Constitution of India, including:

= Article 19(1)(g): Right to Practice Any Profession or Carry on Any Occupation — The

destruction of their primary source of income has deprived them of their right to livelihood.

= Article 21: Right to Life and Personal Liberty — The unlawful destruction of property

and mental harassment inflicted upon the Applicants violate their right to live with dignity.

e The Indian Penal Code (IPC) Sections 166, 425, 447, 441, 120B (for criminal conspiracy,

mischief, criminal trespass, and disobedience of law by public servants)

e The Disaster Management Act, 2005 (for unauthorized construction in an eco-sensitive

zone)
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e The Hon’ble Supreme Court’s Judgments on Eco-Sensitive Zones and Conservation of

Forests

13. That the destruction has caused irreversible environmental damage, violated court orders, and

inflicted severe economic and emotional hardship upon the Applicants, particularly widow

Alpna Devi and other family members, who have fought for 10 years to protect their lawful

property.

GROUNDS FOR THE PETITION:

Violation of Environmental Laws: The destruction of fruit-bearing trees and protected Himalayan
Cedar (Deodar) trees within the Bhagirathi Eco-Sensitive Zone (ESZ) and near Gangotri
National Park, without obtaining necessary environmental approvals, directly violates the Forest

Conservation Act, 1980, and the Environment Protection Act, 1986.

Contempt of Court Orders: The Hon’ble Civil Court (Senior Division) had granted a Permanent
Injunction (PI) in 2021, prohibiting any third party, including government authorities, from entering
or making any changes to the Applicants’ land. The unauthorized destruction of the orchard is

a direct violation of this judicial order.

Failure of Due Process: The Applicants were not given any prior notice or an opportunity to be
heard before their property was destroyed. This is a clear violation of natural justice and
fundamental rights under Article 14 (Right to Equality) and Article 21 (Right to Life and
Livelihood) of the Constitution of India.

Negligence and Abuse of Power by Authorities: The involvement of PWD Bhatwari under the
instructions of the District Magistrate (DM), Uttarkashi, without following proper legal protocols,

highlights gross administrative negligence and misuse of power.

Irreparable Environmental and Economic Damage: The destruction of over 40 fruit-bearing
apple trees and protected forest trees has caused irreversible damage to the local ecosystem and

Applicants' livelihood, requiring urgent restoration and compensation.

Inaction by Law Enforcement Agencies: Despite filing an FIR on 27th January 2025 and sending
a reminder on 3rd February 2025, no strict action has been taken against the responsible officials.

The police’s failure to act promptly has encouraged further environmental violations.

Threat to Future Conservation Efforts: If strict action is not taken, this will set a dangerous
precedent, allowing unchecked destruction of ecologically sensitive zones for unauthorized

construction activities in the future.

LIMITATION

This petition has been filed within a reasonable timeframe. Any delay should be condoned due to factors

beyond the Applicants' control. Despite filing an FIR on 27/01/2025 and an RTI on 30/01/2025, no

response was received, delaying action. The Applicants, residing 100 km away, learned about the

destruction via WhatsApp on 25/01/2025 and could visit the site only on 08/02/2025 due to mental distress.

The violation in the Eco-Sensitive Zone is ongoing, making this petition both timely and essential. The

Applicants acted diligently, and any minor delay should be condoned in the interest of justice.
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INTERIM PRAYER

The Applicants seek urgent interim relief to prevent further damage. The Respondents should be directed

to immediately halt all destruction, construction, or alteration on the Applicants' land / orchard and

maintain the status quo to prevent unauthorized encroachment. They must submit all official records

related to the act and provide a restoration plan for the destroyed orchard and trees. An independent

environmental impact assessment should be conducted to evaluate the damage. As the Applicants are

currently unable to visit the site, it is also necessary to restrict any unauthorized person from entering

the victim land and orchard until the final adjudication of the case.

PRAYERS:

In light of the above facts and circumstances, the Applicants most respectfully pray before this Hon'ble

Tribunal for the following reliefs:

A.

Direct immediate prohibition of any further destruction or construction on the independent land and

apple orchards of the applicants, as soon as possible.

Direct the Respondents to restore the damaged land and replant an equivalent number of fruit-

bearing trees at their cost under expert supervision.

Order an independent judicial and environmental investigation to determine the officials and

departments responsible for this unlawful act.

Impose strict penal and compensatory measures, including legal action against the responsible

authorities under IPC and environmental laws.

Direct the Respondents to compensate the Applicants adequately, including:

I. Compensation of X5 crores for economic loss and destruction of the orchard, because:

@)

Complete Loss of Livelihood: The Applicants’ primary source of income was their fully

developed apple orchard with over 50 fruit-bearing trees, which was unlawfully
destroyed.
Loss of Land Productivity: The uprooting of trees and bulldozing of land severely

impacted soil fertility and water retention, making future farming extremely difficult.

Environmental Damage: The growth and restoration of such fruit-bearing and

Himalayan Cedar trees take decades, leading to long-term ecological imbalance.

II.  Compensation of %2 crores for mental agony and harassment faced by the Applicants,

because:

o

10 Years of Legal Struggle: The Applicants fought a decade-long legal battle to protect

their land, yet government authorities ignored court orders and unlawfully destroyed
their property.

Mental Trauma and Distress: This incident has caused severe emotional distress,

especially for elderly family members, women, and dependents. Widow Alpna Devi
and elderly Basanti Devi are among those gravely affected due to sudden loss of security
and livelihood.

Violation of Court Orders: The Permanent Injunction (PI) granted on 30/10/2021 by

the Civil Court (Senior Division) explicitly prohibited any interference. However,
authorities acted in contempt of this judicial order.

Administrative Negligence: Despite filing an FIR on 27/01/2025, the police failed to

take timely action, forcing the Applicants to run from one office to another, leading to

financial and emotional distress.
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III.  Permanent livelihood support for widow Alpna Devi and affected family members.

PRAYER IN THE ENVIRONMENTAL INTREST:

a) Ensure that the environmental impact of the Harshil-Mukhwa-Jangla road project beyond Mukhwa
is properly assessed, and if any further construction takes place, the respondents and others must
ensure that all necessary environmental approvals and safety measures are followed, and if deemed
necessary or required, the project should be permanently halted.

b) Additionally, direct the Respondents to provide a report on the number of trees cut and the extent of

environmental damage caused by this project.

c) Pass an order mandating the creation of strict environmental laws for this eco-sensitive region
to prevent future unauthorized cutting/destruction of trees/forests and orchards in the name of
development.

d) Pass any other order as this Hon’ble Tribunal deems just and necessary in the interest of justice and
environmental protection.
Hon’ble Justice,
Our family's livelihood was deeply rooted in this land and its flourishing apple orchards, which were
unlawfully destroyed. This act has not only shattered our lives but has also caused irreversible
environmental damage. If justice is delayed, it will set a dangerous precedent, allowing
unchecked administrative misuse.
The reckless actions of PWD Bhatwari and the District Administration of Uttarkashi have devastated
our joint farming family. If such actions go unpunished, more farming families, apple orchards, and
protected forests will face destruction. We urge this Hon’ble Tribunal to intervene and put a
permanent stop to such illegal activities.

We humbly request the Tribunal to take immediate cognizance and ensure justice is served

without further delay.
PLACE: Uttarkashi, Uttarakhand APPLICANTS:
DATE: 10/02/2025 Basanti Devi w/o Bhola Dutt Semwal,

Uma Raman Semwal s/o Bhola Dutt Semwal,

Rama Raman Semwal s/o Bhola Dutt Semwal,’i‘;Z'f;f?\;;;{u\’)r ‘/

Alpna Devi w/o Late Benkat Raman Semwal. .
Address: Ward No. 01, Nagarpalika Parishad, Gangori, 9(&/
Bharahat, Uttarkashi, Uttarakhand (BHARAT)
MOB: 8171748565, 7668241905.

Page 11 of 79



Details of Respondent’s:

1. Andeep Rana, Executive Engineer, PWD Bhatwari, Uttarkashi, Uttarakhand

e  E-mail: eepdbha-pwd-ua@nic.in

e Phone No.: 01374-244321

e Address: Executive Engineer office, PWD, Bhatwari, Uttarkashi - 249135
2. Meharban Singh Bisht, District Magistrate, Uttarkashi

e E-mail: dm-utt-ua@nic.in

e Phone No.: 01374-222280, 222101

e Address: District Magistrate Office, Collectorate, Uttarkashi, PIN- 249193
3. Government of Uttarakhand, through Chief Secretary of Uttarakhand, Smt. Radha Raturi

e E-mail: cs-uttaranchal(@nic.in

e Phone No.: 01352712100

o Address: Government of Uttarakhand, 4 Subhash Road, Uttarakhand Secretariat,
Dehradun-24800.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

o 20 T

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION

IN THE MATTER OF:

Basanti Devi w/o Bhola Dutt Semwal,

Uma Raman Semwal s/o Bhola Dutt Semwal,

Rama Raman Semwal s/o Bhola Dutt Semwal,

Alpna Devi w/o Late Benkat Raman Semwal.......................................... Applicant

Applicants are the residents of Mukhwa Village. Tehsil Bhatwari, District Uttarkashi, Uttarakhand

During winter, the Applicants reside approximately 100 km away from their village and the ingj

1. Public Works Department (PWD), Bhatwari, Uttarkashi i

2. District Magistrate (DM)/District Administration, Uttarkashi
3. Government of Uttarakhand

4. Unknown Officials and Departments Involved

Gangori, Ward No. 01, Nagarpalika Bharahat, near Uttarkashi. (,/

VERSUS

AFFIDAVIT ON BEHALF OF THE APPLICANTS

I. Basanti Devi, W/o Late Bhola Dutt Semwal, aged about 70 years, resident of Mukhwa Village,
Tehsil Bhatwari, District Uttarkashi, Uttarakhand. do hereby solemnly affirm and state as follows:

I

That I am the main petitioner in the present case. fully aware of the facts mentioned in
Paragraphs 1 to 13 of the petition and competent to swear this affidavit.

That Applicant No. 2 and 3 are my sons, and Applicant No. 4 is my daughter-in-law,
(wife of my younger son Late. Benkat Raman Semwal).

That this affidavit is being filed in support of the petition submitted before the Hon’ble
National Green Tribunal (NGT) on 10/02/2025, seeking legal intervention against the
illegal destruction of my agricultural land and apple orchards in an eco-sensitive zone.

That all the facts and statements mentioned in the petition are true and correct to the best
of my knowledge and belief.

That I have not concealed any material fact and that I am filing this affidavit as a
supporting document to the present petition, .
That in case of any further developments, | shall duly inform the Hon’ble Tribunal.

ST

TPoged of R
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VERIFICATION

I, Basanti Devi, the Deponent above named, do hereby verify that the contents of this
affidavit are true and correct to the best of my knowledge and belief. No part of it is false,
and nothing material has been concealed therefrom.

Verified at Uttarkashi, Uttarakhand, on the Date.:14/ 04 /2045

DEPONENT:

EESil

Basanti Devi

This affidavit |s sworn befbre

Sh:. ﬂh“

“wi o She

at Uttarakhand dated .......... AWPM
e

(chgw& of 02
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_The Judgement of Hon’able Civil Court

(Senior Division).Uttarkashi (30/10/2021)
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Picture of orchard before destruction
(2014-2022)
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J- Farmer family working in the orchard (2021)
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Photos Of Apple Orchard (incident
site) after destruction (2025)
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Victim crying in the front of Executive Engineer with their family
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The Apricot Tree Was brutally killed and cut by
PWD Bhatwari and Administration (08/02/2025)

Page 74 of 79



The Apricot Tree which ;‘«v?ii‘-.j; 14
is brutally Killed
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The Reserved and Protected Himalayan Cedar tree
(Deodaar Tree) brutally cut by Respondents (08/02/2025)
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APPLICATION TO THE REGISTRAR, NATIONAL GREEN TRIBUNAL

SUBJECT: Submission of Application Stating Petitioners Appearing as Party-in-Person

MOST RESPECTFULLY SHOWETH:

1.

That the Applicants/Petitioners have filed an Original Application before the Hon'ble National
Green Tribunal (NGT) on 10/02/2025 regarding the illegal destruction of their fruit-bearing
trees and environmental damage caused in an eco-sensitive zone by the Respondents.

That the Applicants/Petitioners are appearing as Party-in-Person in the present case and have
not appointed any legal counsel or advocate to represent them in these proceedings.

That the Applicants/Petitioners are common citizens and do not possess formal legal
expertise. Therefore, if any procedural or factual error has been made in the filing of the case,
they humbly seek pardon from the Hon'ble Tribunal and request necessary guidance for
compliance with the legal framework.

That the Applicants/Petitioners earnestly request the Hon'ble Tribunal to accept their case and
grant them justice, as the destruction of their orchard and environmental violations have
caused them immense loss, violating their fundamental rights and environmental laws.

That the Applicants/Petitioners also request the Hon'ble Registrar to kindly consider this
application and allow them to continue their case as Party-in-Person, granting any necessary
procedural relaxations as deemed fit.

PRAYER:

In light of the above, the Applicants/Petitioners most humbly pray before the Hon’ble Registrar for the
following reliefs:

Accept this application and recognize the Applicants as Party-in-Person in the ongoing case.
Kindly allow the Applicants to pursue the case without a legal representative and provide.

If any inadvertent error exists in the filed petition, grant permission for necessary corrections
and compliance as per the Hon’ble Tribunal’s discretion.

Pass any other order that the Hon’ble Tribunal may deem just and proper in the interest of justice
and environmental protection.

PLACE: Uttarkashi, Uttarakhand

Signatures:

APPLICANTS/PETITIONERS:

Basanti Devi w/o Bhola Dutt Semwal

Uma Raman Semwal s/o Bhola Dutt Semwal
Rama Raman Semwal s/o Bhola Dutt Semwal
Alpna Devi w/o Late Benkat Raman Semwal

ADDRESS: Ward No. 01, Nagarpalika Parishad, Gangori, Bharahat,

Uttarkashi, Uttarakhand (Bharat)
MOBILE: 8171748565, 7668241905.

Basanti Devi Uma Raman Semwal Rama Raman Semwal  Alpna Devi

(Applicants - Party-in-Person)
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